Form G
Invitation for Expression of Interest
(Under Regulation 36A (1) of the Insolvency and Dankruptey
(Insolvency Resolution Process for Corporate Persons) fegulations, 2016)

_ RELEVANT PARTICULARS

1 _NAME 0f ¢ (OHI‘OIU\H pLnton feliance Naval and Engine l'l’ll’1j"|_ll'r1lllf’_- =t
2 DATE OF INCORPORATION OF CORPORATE DEBTOR | 17" October, 1997 e
3| Incomomr neersrenc SO e ofcomparies - Anedabag -
CORPORATE IDENTITY NUMUBER / LINMITED LIABILITY .
. DENTIFICATION NUMBE R OF CORPORATE DEBTOR IR0 381
chd. Office: p Plp.l-:.w F;iup\,rrd m__—_____
Pipavav Port, Post Ucchaya,
ADDRESS OF THE REGISTERED OFFICE AND PRINCIPAL Aujis;= 365560, Gujarnt
2 OFFICE (IF ANY) OF CORPORATE DERTOR
Corporate office: Reliance Centre, 2nd Floor,
South Wing, Santa Cruz (East),
Mumbai - 400055, Maharashtra
6 INSOLVENCY COMMENCE MENT DATE OF THE 155 fanyar 2t-:"2-0
CORPORATE DEBTOR 1
28" May 2020 (original),
29" June 2020 (1" amendment)
7 DATE OF INVITATION OF EXPRESSION OF INTEREST 18" July 2020 (27 amendment)
6" August 2020 (3 amendment)
24" February 2021 (4" amendment) ]
The Eligibility Criteria is mentioned in detail in Expression
. ELIGIBILITY FOR RESOLUTION APPLICANTS UNDER SHIE ;E(;:} d““:“”‘_;"“””b'” on the website of ':E
SECTION 25(2)(H) OF THE CODE IS AVAILABLE AT £oIparale Cestor at-Nttpsy//waswLmaval coiny' or can be
sought by sending an email to I'e: o1, |’_:r,:‘,-yj 0 @ﬁ_r:..uf_r:-;; m
andfor IF' Beliancotavalitduftandphelps
5 NORMS OF ELIGIBILITY APPLICABLE UNDER SECTION ‘:‘r"“”"h“’ a‘;';i:‘;:i';f ?:;:Egl:o;rme ner}a;;; "\'J‘:mw't
29A ARE AVAILABLE AT —
Engineering Limited
27" June 2020 (Original),
27" July 2020 (1* amendment)
10 LAST DATE FOR RECEIPT OF EXPRESSION OF INTEREST 6" August 2020 (2" amendment)
21* August 2020 (3" amendment)
28" February 2021 (4" amendment)
27 July 2020 (Original),
DATE OF ISSUE OF PROVISIONAL LIST OF PROSPECTIVE | 1 AUBUst 2020 (1" amendment)
11 RESOLUTION APPLICANTS 11" August 2020 (2*! amendment)
26" August 2020 (3% amendment)
1* March 2021 (4™ amendment)
7'M July 2020 (Original),
LAST DATE FOR SUBMISSION OF OBJECTIONS TO # 1 Aligs 02 Pamendment]
12 PROVISIONALLIST 16" August 2020 (27 amendment)
31" August 2020 (39 amendment)
G'" March 2021 (4" amendment)
17" July 2020 (Original),
16" August 2020 (1st amendment)
13 5?;;&2:;??;;;‘2::::;'” i i 26" August 2020 (2! amendment)
10" September 2020 (3'! amendment)
10" March 2021 [4""arm,-ndment]
7" July 2020 (Original),
DATE OF ISSUE OF INFORMATION MEMORANDUM, 6 Aupust 2020 (1* amendment)
14 EVALUATION MATRIX AND REQUEST FOR RESOLUTION | 16"™ August 2020 (2°¢ amendment)

PLANS TO PROSPECTIVE RESOLUTION APPLICANTS

31" August 2020 (3" amendment)
1* March 2021 (4™ amendment)

|BBIIPA-003/

IP-N00BO/
2017-1810707

Scanned with CamScanner



[ NANNER OF OBTAINING REQUEST FOR RESOLUTION
15 | PLAN, EVALUATION MATRIX INFORMATION Resolution Applicant Process to be followed shall be also
| MEMORANDUM AND FURTHER INFORMATION E avalable on the website of the corporate debtor

| | 6" August 2020 (Oniginal)

Will be shared in electronic form with eligible prospective

I | (A (‘_l.pll_”.l-...] .““{‘:I'l armier .!.-..I,“]
16 LAST DATE FOR SUBMISSION OF RESOLUTION PLANS | 15" Seprembier 2020 (27 ame; dment)
‘ | V™ September (V™ amendment)

15 March 2021 (2" amendment) |
Resolution Plan shall be submitted in a sealed cover at the
‘ following address

Mr Sudip Bhattacharya

Resolution Professional,

Duft & Phelps India Priv; Itee
| MANNER OF SUBMITTING RESOLUTION PLANS TO J 1elps India Private Limited

Fl 4 Rahey, »
| RESOLUTION PROFESSIONAL v : I ”-'I e, Slork s
| Bandra Kurla Complex, Bandra (£)

| Mumbai - 400 051

-\ The Resolution Plan may also be submitted electronically
I

at the following e-mail ID sy |
| and/or |1 1 nc irtNaval @ duff
Sop SPNrmb:r 2020 (Orniginal),
| ESTIMATED DATE FOR SUBMISSION OF RESOLUTION 5" October 2020 (1* amendment) |
| 18 | PLAN TO THE ADIUDICATING AUTHORITY FOR 15" October 2020 (2™ amendment)

| APPROVAL 30" October 2020 (3™ amendment)

18" March 2021 (4" amendment)

Mr. Sud p_Eh.]t'[ar__IEle.] -
IBBI/IPA-003/1P-NO0080/2017-18/10703

1
Mr. Sudip Bhattacharya |
|

i 'NAME AND REGISTRATION NUMBER OF THE
' | RESOLUTION PROFESSIONAL

NAME, ADDRESS AND E-EMAIL OF THE RESOLUTION | 205 Gueensgate CHS, Hiranandani Estate,

Off Ghodbander Road.
PROFESSIONAL, AS REGISTERED WITH TH AR
ERDRRD Thane West, Mumbai - 400607

Email nonSudip@pm; 1
Mr_Sudip Bhattacharya - Resolution Professional Reliance
Naval and Engineerning Ltd

ADDRESS AND EMAIL TO BE USED FOR C/o. Duff & Phelps India Pvt. Ltd

21 CORRESPOMNDENCE WITH THE RESOLUTION Floor 14, Raheja Tower, Block G
PROFESSIONAL Bandra Kurla Complex, Bandra (E)

Mumbai - 400 051

Email id- 1P ReltanceNaval g duffandphelps con

20

Further information can be obtained from the Resolution |
i s following e-mail 1D

22 FURTHER DETAILS ARE AVAILABLE AT OR WITH Profeszlcnalthrgugh the following e-mail |
resolutionsudip@mail com andfor

:I" i f I‘. ey | :IJ".I' —_: urm

28" May 2020 {(Original),

29" June 2020 (1*' amendment)

23 DATE OF PUBLICATION OF FORM G 18" July 2020 (27¢ amendment)

6" August 2020 (3'* amendment)

24" February 2021 {4'" amendment)

Sudip Bhattacharya

" IBBI/IPA-003/IP-N0O0080/2017-18/10703
803 Queensgate CHS, Hiranandani Estate,
Off Ghodbander Road.

-

Thane West, Mumbai — 400607 IBEIIPA-00]/
24" February 2021 [P-NODBOI
Mumbai \2017-18/10703
Notes-

W 1) The RP/ CoC shall have the discretion to change the criteria of the EQI at any poin
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